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COMMITTEE OF PRIVILEGES 
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DR. HENRY ^AUSTIN (Emaku- 
l&m): Sir, I beg to move:—

m is  House do further ex­
tend upto the last day of the next 
session'the time for the presenta­
tion of the Report of the Com­
mittee of Privileges on the question 
of privilege regarding handcuffing 
of Shri Ishwar Chaudhry, M.P., 
referred to the Committee on the 
80th August, 1974."
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MR. SPEAKER: The question is:

“That this House do further ex­
tend upto the last day of the naxt 
session the time for the presenta­
tion of the Report <rf the Committee 
of Privileges on the question of 
privilege regarding handcuffing of 
Shri Ishwar Chaudhry, M.P., ret- 
ferred to the ipoixur t̂tee on the 
30th August, 1974."

The motion was adopted.

14.10 hrs. , ’

MOTION OP NO-CONFIDENCE IN 
THE COUNCIL OF MINISTERS

MR. SPEAKER There is the Wo- 
Confidence Motion.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): With your permis­
sion, Sir, I seek the leave of the 
House to move my motion.:

“That this House expresses its 
lade of confidence in the Council 
of Ministers.”
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MB. SPEAKER: Those who are 
in favour may rise in their seats.

The requisite number is there. They 
are more than fifty. So, the motion is 
granted leave.

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RA- 
MAIAH): With you* permission.
Sir, I beg to move:

‘'That rule 26 Jof the Rules oj 
Procedure and Conduct of Business 
in Lok Sabha m its application to 
the Private Members* Business in 
today’s List of Business of Lok 
Sabha be suspended.”

SOME HON. MEMBERS: No no,
(interruptions).

SHRI INDRAJIT GUPTA (All- 
pore) : The Untouchability Bill
should be discussed; it is very im­
portant, Private Meiribeifc Business 
should also be gone through
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MR. SPEAKER. There are two 
motions by him, No. 388 ..

SHRI JYOTIRMOY BOSU: Tho
Rule requires that you should give 
your con'ent first. The Rule says 
“with the consent of the Speaker” 
So, have you given your consent?
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SHRI S M BANERJEE (Kan­
pur): Did you ever permit us to 
abandon the Question Hour? Never

SHRI K. RAGHU RAMAIAH: 
May I explain? Normally, this is not 
done, but they have chosen to move
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the motion* So it id for ^ em to 
choose whether they want to pro­
ceed with the No-Confldence Motion 
or with the Private Members* Busi- 
new. 1 have said that since the 
House ia to adjourn today and be­
cause there is limited time, the 
Private Members’ Business should be 
suspended.

SHRI INDRAJIT GUPTA: But
why should you suspend it and take 
away our rights? *

Shri jy o t ir m o y  b o s u ; i would 
suggest tha* we sit tomorrow and go 
through the No-Confidence Motion 
from 11 a.m. to 8 p.m

SHRI S. M. 
point of order.

BANERJEE: On a

SHRI SHYAMNANDAN MISHRA: 
On a point" of order.

MR. SPEAKER: 
point of order?

What is your

SHRI SHYAMNANDAN MISHRA: 
Please see the proviso to rule 29. 
Since the Resolution of the hon. 
Member, Shri Samar Guba, is a 
carry-over from the last day, accord 
ing to the proviso to this rule, this 
will have precedence over all other 
business today. That means, it will 
have precedence even over the no- 
confidcnce motion. Please re an this 
Sir. ' '

MR. SPEAKER: I have read it. 
This concerns the order of the busi­
ness. Now Mr. Raghu Ramaiah ia 
asking for suspension of the rule. 
It is not a question of order of busi­
ness,

SHRI SHYAMNANDAN MISHRA; 
Here it is very clear that it shall 
havc| precedence over all other 
business.

Motiofr pf 34* 
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SHRI SHYAMNANDAN MISHRA: 
Which rule?

MR. SPEAKER: Rule 28.

SHRI SHYAMNANDAN MISHRA: 
He is asking for suspension of an­
other rule. This rule is not being 
asked for suspension.

MR'. SPEAKER; If the Private 
Members’ Business is suspended, 
what will be left to follow?

SHRI SHYAMNANDAN MISHRA: 
Then the motion for suspension will 
have to be in respect of all these 
rales.

MR. SPEAKER: When the rule Is 
suspended, all its provisions are 
suspended.

SHRI SHYAMNANDAN MISHRA: 
My submission is that this rule has 
not been asked for suspension.

MR, SPEAKER: Thig follows rule 
IS.

SHRI SHYAMNANDAN MISHRA: 
That cannot be the contention. Even 
here you will find that there has not 
been a single instance where it has 
been done by majority. It has to be 
done unanimously. This has never 
been done by majority.

MR. SPEAKER; That is a different 
matter. First, you were asking for 
my interpretation and now you are 
asking about propriety. My inter­
pretation is that, once you suspend 
this rule, the other questions do not 
arise.

SHRI SHYAMNANDAN MISHRA: 
My submission is that, because of 
rule 29, that motion is out of order.

MR. SPEAKER: Only if the rule
stands. But he is asking for the rule MR. SPEAKER: How can It be
to be suspended. out of ordqrf
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«EH  SHYAMNANDAN MISHRA: 
Certainly. This Private Member's 
Resolution will have precedence. ’
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SHRI SAMAR GUHA (Contai;; 
tf you hear me. the problem will be 
over.

MR. SPEAKER: Mr. S. M. Baner­
jee,

6HR1 S. M. BANERJEE: The
notion before this House Is about tie 
Muspettakm oi rule 28.... (Interrupt 
etow). We can 4o one thing. We 
can take up Private Members' dusj- 
m h as also Untouchability Amend* 
rapt Bill and can continue upto 
6.09 tM ...... Înterruptions).

ffWRT SHYAMNANDAN MISHRA: 
We can then take up No-Confidence 
Motion and git upto 6.00 >jn,

SHRI S. M. BANERJEE; 6 O'clock 
la, the morning looks very romantic. 
But there will he no quorum Mem­
bers will deliver their speeches and 
go. When the voting takes place 
there will be only ten Members on 
this side including Banerjee. You 
wiU deliver your apeeph and *>••■• 
(Interruption*). Let us take up non­
official Resolution as also the Un" 

Amendment Bi& This 
801 has come a/ter s«£h a long 
time___(Interruption*). _

MR. SPEAKER; Thi* busines* can 
be canfed over to the next session.
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"A motion expressing want of 
confidence in the Council of Minis­
ters may be made subject to the 
following restricts.. . . ”
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"If the Speaker is of opinion that 
the motion is in order he shall read 
the motion to the House and shall 
request the members who are in. 
favour'of leave being granted to 
rise in their place...."
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“If leave is granted under sub­
rule (2), the Speaker may, after 
considering the state of Business in 
the House, allot a day or days or 
part of a day Tear thci discussion 
of the "motion.’'
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SHRI E S L  SHAOAT (East; 

Delhi); The point made out 
Sferi Madhu kfcnaye to my mind is 
totally untenable. The rule is there 
that this Jfcnwe ”Uan suspend its 
business, and it is within the powers 
Wf this House___(Interruptions).

Shri Raghu Ramaiah’s motion is 
absolutely in order.

Secondly, a No-Confidence Motion 
is considered to he a very serious 
motion. I thought, they would have 
pressed for its being taken up imme­
diately. I am surprised that they 
are not serious about it ... (Interrup­
tions). That means, they are indulg­
ing in tactics ancl other things. It 
is a motion which should be taken up 
immediately.

MR. SPEAKER: Now, it la for
the Speaker to fix the time and if 1 
fix the time, all your problems are 
solved. So. we take it up immedia­
tely.
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MR. SPEAKER: After we fialsh
it, we take up the Private Members’ 
business, for 2i hours.

SHRI SAMAR GtJHA: Please hear 
my submission. The resolution is m 
my name. I say that if you try to 
scuttle the Pi&vate Member’s busi­
ness—which involves the honour of 
Netaji Subhas Bose....

MR. SPEAKERN ow, it is 230. 
We will have six hours for this.
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SHRI SHYAMNANDAN MISHRA: 
No, you please go By the convention. 
You see as to how much time ha» 
been devoted to no-confidence motions 
in’ the past Not less than trot hows 
at any rate.

MR. SPEAKER: You want both
things and then you say not less 
than ten hours.

SHRI SHYAMNANDAN MISHRA:
No, no. ,

PROF. MADHU DANDAVATE 
(Rajapur); There is a precedent. 

We had a pretty long discussion dur­
ing the Railway strike.

MR. SPEAKER: It is for the
House to decide. The rule also says 
‘a part of it’.

SHRI JYOTIRMOY BOSU: Had
Mr. Raghu Ramaiah moved his 
motion prior to "the no-confidence 
motion, the things could have bean 
simpler.
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SHRI jJYOTIKlHDY BOStJ: You
are under an obligation to fix the 
time.

MR. SPEAKER: Yes, I am under 
so many obligations every day.
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[Mr. Speaker]
I cannot change the decision of the 

House. That is why it is put before 
the House, i cannot change the deci­
sion. The House has decided that it 
will adjourn to-Hay. I cannet 
change it.

PROF. MADHU DANDAVATE: 
But the House can.

SHRI SHYAMNANDAN MISHRA:
Is it for the first time that the 
House would be sitting beyond the 
time that had' been fixed?

The question is that the Speaker 
Adjusts it according to the convenien­
ce of the ruling party. That is a 
thing to which we take serious 
objection. ‘ ,

May I ask you, why you, as the 
guardian of the interests of this 
House, and particularly in financial 
matters, did not care to provide an 
opportunity to us for the discussion 
of many of the Ministries which had 
remained undiscussed? And then we 
had also sent you a request that a 
meeting of the Business Advisory 
Committee should be held but you did 
not heed it. Now we will have to take 
a decision. Mr. Speaker, if you do not 
heed our request in this way, none 
of us will be able to serve on the 
Business Advisory Committee. We 
had made a request to you to convene 
a meeting of the B.A.C.

MR. SPEAKER: Don’t try *0
browbeat the Speaker always. Will 
you kindly gif down Mr. Mishra." 
You put it in the Business Advisory 
Committee day before yesterday »nd 
you put the same thing the next day. 
t am not bound that I should brine 
it again and again every day.

SHRI SHYAMNANDAN M1SHJ**- 
What did we say? Did we . 
anything about it?

MR. SPEAKER: 1 am not bC’oo 
to hold Tt every‘day.

SHRI SHYAMNANDAN MISHRa? 
are also not bound to serve m\ 

the Committee. (Interruptions),

MR. SPEAKER: This is the deci­
sion of the House that we adjourn 
to-day. I cannot defy the decision of 
the House.
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MR. SPEAKER; Even when the 
House sits. I r.an go. It was you 
who brought that before us,

SHRI JYOTIRMOY BOSU: Mr. 
Speaker, Sir, you are taking away 
four working days out of this, v '>«, 
in your wisdom, are saying now.,..

MR. SPEAKER:  ̂ The Minister is 
here. He is sitting them I do not 
come in at all. The Minister >s 
sitting here.

SHRI JYOTIRMOY BOSU: Sit.
you in your wisdom said that let us 
have ten days total break and let us 
come back and see how the work 
goes on and then we shall consider 
this (Interruptions).

SHRI SHYAMNANDAN MISHRA : 
What did we say? Did we say 
unfair.

SHRI K. RAGHU RAM AT AH; Sir, 
I would like to say that the Opposi­
tion leaders in the Business Advisory 
Committee meeting, in their wisdom,
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suggested holidays? I made it very 
clear then that there was no question, 
of extension of the House; subse­
quently, this matter did come up at 
the last meeting of the Business Ad­
visory Committee. We have been 
Sitting h6re for so long. There is no 
point in extending th* liousc; since 
we have already fixed up our engage­
ments, it is impos'-'Me to pxtend.

iqra forat*: 11
" T«T cTTtriir ? 11

for ?

SHRI JYOTIRMOY BOSU: Sir.
you are the Chairman of the Business 
Advisory Committee. Shri Raghu 
Ramaiah is not the Chairman.

MR SPEAKER; We had another 
Business Advisory Committee meet­
ing where it was decided to adjourn 
the House to-day.

SHRI JYOTIRMOY BOSU: You
gave a categorical assurance that 
after the break we can come back...

MR SPEAKER: Not at all.
Please do not put it in iny mouth. 
This was again discussed in the othec 
B A.C. meeting. Do not try to 
coerce. " f

SHRI SHYAMNANDAN MISHRA: 
The entire Opposition is united on 
the issue that we must take up the 
non-official business; we must take 
up the Untouchability Bill. The en­
tire Opposition is united on this 
You are only coercing the Opposition

MR. SPEAKER: That is a diffe­
rent matter. It i»  lor the House to 
decide whether they are revoking 
their old decision to 3it only for to­
day. The simple matter is that the 
House is to adjourn to-day as per- 
the decision of the Business Advi­
sory Committee a6 per the scheduled 
programme. If the House otherwise 
<fctcide$ I h^ve to accept it,

Motion of 350 
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SHRI SHYAMNANDAN MISHRA: 
As has beta the practice, we will 
not take less than ten to twelve 
hours. The no-eonfldence motion 
cannot be treated frivolously.

SHRI VIRKAM MAHAJAN (Kan.
gra): They want to stall the Un­
touchability Offences Bill. It is a 
deliberate attempt.

SHRI VAYALAR RAVI (Chiray- 
inkil): Everybody in the Iiouse
knows that we decided to go home 
because there was no information 
about the extension of the House. 
If the Opposition was so particular to 
bring in the No-Confidence Motion, 
why were tfiey delaying that’  There 
was no quorum in the House in the 
last few days. Now they are coming 
with this plea and by a backdoor 
way they come up before the House 
with this Motion. Sir, we have to 
go tomorrow morning. If they had 
brought it yesterday they could have 
get extension of the House. So, we 
oppose it.
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MR. SPEAKER: I have no altctr-
native. This motion is already there 
that we wiU (finish by 12 O’clock 
After that it will be tomorrow.
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FRO*. MADtttT DANDAVAT*: 
There is a precedent when we dis­
cussed till early hours next morning 
aoNConfldence motion regarding rail­
way strike. There is nothing sacro­
sanct about the earlier decision taken. 
You can change the decision.
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SHRI K. RAGHU RAMAIAH: Sir, 
let there be six hours for the no-confi­
dence motion and alter that if they 
like two hours for the non-offlcial 
business. (Interruptions).

SHR{ SAMAR GUHA: Nobody jn 
the world can take away my right, 
sty private right of having tihis mo­
tion at 3 P.M. Let me see, who in 
this world can do it

MR. SPEAKER: Mr. Samar Guha. 
nobody wants to harm your interests. 
Nobody wants to take away your 
right. Now, the time available to 
us is from 3 to 12 nine hours. 
(Interruptions)'.

SHRI SAMAR GUHA: Even if it 
is a question of expelling me from 
the House, from this Lok Sabha, 1 
will do it in the name ot God; I will 
do whatever 2 think right to uphold 
(he honour of Netaji. I can tell you

m. SPEAKER: Your God is 
there. Our. God is also with us.

SHRI SAMAR GUHA: Let your 
God and a y  God.......(Iifttrrvpiumy*

PROP. MADHU BASUJAVAtfc 
Do not disturb the private MMbanT 
time. Without disturbing that, let us 
fix the time.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT OF PARLIA­
MENTARY AFFAIRS (SHRI OM 
MEHTA): Let them decide what 
they want.

fo*JT*r 6 * ^ 3 * ^  6S#?PFT«n*W  
«fiT  T 9Tspt s i  w r t w  i

PROF. MADHU DANDAYATE: 
We have given a concrete suggestion 
that private Members' Business will 
go on up to 6 O’clock. At 6 O’clock; 
no-confldence motion will bt taken 
up. It should go an up to six in the 
morning.’’ The entire Opposition is 
unitedly requesting you.

MR. SPEAKER: According to the 
decision taken already, we have to 
adjourn today. In that case, you will 
have to decide. What light I have 
to change the decision of the House?

PROF. SSXDHU DANDAVATE: 
Between Netaji and No-Confidence 
Motion, no choice can' be made. Both 
are very important. Till 6 O’clock 
we will carry on the Private Mem­
bers’ Business and at six, we will 
take up the jNo-Oonfldence Motion. 

It will' go on till six in the morning,
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VR. SPEAKER; The position is like 
this The House accepted to adjourn 
today I have no objection if the 
whole of the time fixed for today is 
taken But beyond that, I have no 
power unless the House changes its 
decision I have no power to go be* 
jord the decision of the House.

PROP. MADHU DANAVATE: This 
House can change its earlier decision.

MR. SPEAKER. If the House wants 
to change it, I have no objection.

PROF. MADHU DANDAVATE: 
When there was a break for 11 days, 
the Minister did not come before the 
House.

n w w r  irfrn r f c w f t  t o t

*rft 9TRf qrf, fft * *fr rnhr 
v r  $  S i f t t a :  «rr, w bt m * r  ? X V

749 L.S.—12

1 can swear I did sot tell you that I 
wanted to go because of that. 1 can 
swear that, I sever asked anybody 
thct 1 wanted to go. I could miss it  
It is you, Mr. Bosu, who said that you 
wai-t to adjourn.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): You had said that you 
would consider the position again.

MR. SPEAKER: I never asked any­
body nor did I approach anybody, i 
missed it on a number of occasion*. 
E\en if 1 wanted to go, I could go 
v, her the House was sifting, nothing 
It, prevent i.e. What is this you are 
telling me? Twice I did not go last 
year. Even when I was President, I 
did not go. Please do not come down 
to such things.

SHRI SHYAMNANDAN MISHRA: 
Did the House adopt a motion in the 
ll-day holiday? You had done it.

MR SPEAKER: It was put before
the House.

PROF. MADHU DANDAVATE: You 
csn check the record. No motion was 
placed before the House.

MR SPEAKER. It was the report ol 
the Minister.

Motion of 354
No-Confidenc«

FROF. MADHU DANDAVATE: YOU 
check the record of the L ok: Sabha. 
The matter was never brought before
U£

ME. SPEAKER; There should be no 
h> lid ays. I am personally of the opi­
nion that because of holidays we lost 
important business,

SHRI C. M. STEPHEN (Muvattupu- 
zha): From the other side, statements 
are being made as if this is a matter 
between the Speaker and the Opposi­
tion, as if members on this side do 
not count at all We, MPs, have got 
certain obligations and also rights. It 
is our obligation to attend Pavlift* 
men4 at the time you are summoning 
us. You gave us notice that Partta-
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[Shri C. M. Stephen}
mam would sit till such and such 
time. That is the decision o£ the 
iiouse; that stands.

Now we are entitled to siy that we 
are not prepared to sit beyand six 
O’clock; this evening. All business of 
the House has got to be adjusted ac­
cording to the time schedule fixed up. 
If they had wanted to bring in a no- 
confidence motion, they cornd have 
moved it earlier. Once it is before us, 
the Treasury Benches have accepted 
the challenge by saying ‘We are pre­
pared to go with it straightway end 
discuss it*. That is the convention. 
When the no-confidence motion is 
there, Government comes in and if 
they are earnest, they must press for 
its discussion straightway (Interrupt 
tions). I am in possession oi the 
floor. (Interruptions).

MR SPEAKER; I tell you one thing. 
You are saying that you will walk 
out, It is not against the Speaker 
that you are walking out. I have no 
authority. You may walk out. I do 
not mind.

PROP. MADHU DANDAVATE: We 
{’re not blaming you.

SHRI C. M. STEPHEN: One thing 
is absolutely certain that as individual 
membera-i have consulted other mem­
bers on this side—We feel St will be 
criminal on the part of anybody to 
ask us to sit beyond the time you gave 
notice that the House would sit. It 
is only as a matter of accommodation 
that we say that we shall sit a few 
hours beyond 6 O'clock, but never 
1'iiyond the dite on which Parliament, 
according to the notice, is to adjourn.

I submit we proceed straightway 
with the discussion of the no-confi- 
t’ence motion. But if they are not 
keen about it, they need not be. If 
it is only a ritual that has got to be 
performed, let them permit the private 
members’ business to go on. The 
option is with them. As far as we are 
concerned, it is absolutely certain, if 
the House means anythin?—we are 
als0 part of the House—that we are 
not prepared to sit beyond the time

you gave us notice ofc AH adjustment 
of business must be in according with 
that. It is not a plaything in the 
hands of the Speaker or in the hands 
of somebody else. They themselves 
cannot put in a motion of no-confl- 
denee on the last day and say; let us 
sit on and on. We refuse to sit be* 
yond the time you have fixed; adjust­
ment may be made accordingly.

MR. SPEAKER: It is clear that «  
the House wants to sit beyond it must • 
pass a Resolution.

SHRI C. M. STEPHEN: If they do 
not want to discuss it, let them go 
to Netaji Resolution, it is for them. 
They day cannot be extended like 
rubber; time is time.... (Interrup­
tions) .

MR. SPEAKER; Please find a way 
out. Or, this Resolution is before me, 
the new motion for suspension of the 
rule.

TROF. MADHU DANDAVATE; If 
you suspend the rule and proceed to 
the ‘No-Confldence motion’, it will be 
a bad precedent, and it wiU be against 
the wishes of the entire opposition, in­
cluding the CPI. You should not rob 
the Opposition in the wrong way.

MR. SPEAKER; Then Mr. Madttu 
Limaye’s motion also. I have allowed 
that motion; I am going to allow 
yours also.

SHRI BHOGENDRA JIIA (Jaina- 
garj. We have wasted more than hour. 
The no-eonfldence motion had already 
been admitted and it has to be dis­
posed of at the earliest. In that case, 
you have to accommodate till 12 
O'clock in <he night or certain more 
hours. The Prime Minister is also 
here. Will it be too much if they 
accept that tomorrow we sit and 
discuss it tomorrow also? Several 
times we have sat beyond the usual 
time, it is not for the first time in 
the history of the Lok Sabha, There 
is no overwhelming reason why you 
should aay; no; there is no reason why 
you should be adamant__ (interrup­
tions).
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not Intervene?

MR. SPEAKER; I would have, but 
I have no authority.

«FT W f Twpv fltfWT : t'RT «TR 
*PT4r fa fw r  fsRfor tjorra qftfrrq; tfrr 
6 3RT *faFT ?ftp5rcnTr I

. .  (a m n * ) . .  s?*r *> srra €t *r? 
9̂  ?faT ?nft ?fr^ ^mrrfr i

PROP. MADHU DANDAVATE: Not 
a single motion has been discussed in 
the time that had been assigned to it. 
Every time we have crossed the time 
limit. During the Railway strike the 
motion went on till early morning 
hours.

SHRI K. RAGHU RAMAIAH. This 
is not the situation similar to the one 
quoted by you. It was decided ‘h*1' 
the House will rise today and as my 
friend has said at 6 O’clock. Other 
Members have said that they have al­
ready made arrangements and they 
caxmot stay here. Now, the point is. 
as a matter of accommodation, we 
can stay for a few hours beyond six. 
But nothing beyond that.

AN HON, MEMBER; It is a no con­
fidence motion.

SHRI K. RAGHU RAMAIAH: Why 
do you bring it on the last day?

inrar f r g r d  * n r W t : *piir?r 
^  $  f a  

*ft?PT trc ̂  %3Ttr sr5f<rf?r*jv

m  12  s i#  ? w R r  t o  ^ r fa *
1 2 * $ ^  * ? lf  T f a r  3̂TT
«f> *torc t. W ̂  frr

m < *  W?*t ?TTTcfT SRTTT t,
5f r  j t t # . . . ( w t s h t * )
w*ri m w iftn r*
fS^Fff^PITll . .(< T O W )..

VrTTjWK'Hflf WH7T 
^^w7spt?rw?r3T-fT?rr|fa 

sn> srfarcwsr srwrc qr w^r 
^  1 fpt *rt*r iprfoprfiR nfr 
1 1 fans f?fft *r 3ft ssrer *p*t w r  «rr— • 
*rair*R #^T 3rrg ,s?rlr, n fiw r ^ - .
^  10— 12 srr'V ft$Ti
Nr 1 otIrtnpfare*fV v fm

1 1 (warerra) t  sp̂ rr g sftsit 
srre 5ft **r % qw t o  
f*r «rrsT% % faq 4*07 f t 1 

faafa ir f̂asrr ?r 
wft ftp? ipF sftpt rm  I  fa  *rn»r
fafr^T W  ¥T47 6 SR fr<fr % ffTtr *5Tf 
n̂xr I (a n fR  ) Cf̂ r SpfqR «TT 

*$ET$, farfa W  Sfft *pT 3TTtT J|T
s F T R T T f^ f t ^ ^ s r r ?  T ^ r r s r r  
% STRTR TT fa*TR fWT 5fT ?T5fT'TT ft |.

SHRI JYOTIRMOY BOSU; Sir, 1 
want to move a motion. Instead ot 
complying with all these rules, you 
have gone mto another business.

Kindly see Rule 198 para (3). It says:
“ (3) If leave is granted under 

si.b-rule (2) the Speaker may, after 
considering 'the state of business in 
lh<? House, allot a day or days or 
vl,rt of a day for the discussion of 
the motion."

MR, SPEAKER. I fulfil the rule. 
The House is to adjourn today as 
cterided by this House, ‘ ‘ (f the leave 
is granted under sub-rule (2), the 
Speaker may, after considering the 
state of business in the House, allot a 
day or days or part of a day for the 
discussion of the motion.” So I have 
considered this and today is for Pri­
vate Member’s business. The time 
available today is till midnight, that is 
12 O’clock. Beyond that I have no 
authority to fix any time unless the
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House decides to revoke its decision 
and adjourn today and continue to* 
morrow for considering the motion,

SHRI SHYAMNANDAN MISHRA: 
Sir, on & point of order arising out of 
your observation.

MR, SPEAKER: I am going to
take up private members’ business. 
Then alter that you continue till 
today

SHRI SHYAMNANDAN MISHRA 
(Begusarai); Last time, we had sat 
beyond 12 o’clock This is not the 
first tune.

MR. SPEAKER. But that was not the 
last day. The House had not decided 
to adjourn sine die on that day They 
were sitting days; there was no pro­
blem

SHRI SHYAMNANDAN MISHRA; 
Then the point is, as I had urged 
eariiet, non-official business cannot 
be postponed except by unanimity. 
(Interruptions).

SHRI K. S CHAVDA (Patan): 
On a point of information from you, 
Sir, I want to know, what about 
this Untouchability Offences Bill’

MR SPEAKER: I do not knew.
SHRI K S CHAVDA: I? it going 

to be passed today or not?

MR. SPEAKER: I do not know.
The House like# to sit 0n!y till today. 
Shri Chandrappan.

«ft *rsr ftmfr (t o ) : w r a

w w r^irr ’  Sro «rr«n *rr 1

15.91 hn.

COMMITTEE ON PRIVATE MEM­
BERS' BILLS AND RESOLUTIONS

Fifty-sixth Jtmm  

SHRI C. K. CHANDRAPPAN 
(Tellicherry): I beg to move:

"That this House do agree with 
the Fifty-sixth Report of the Com-' 
mittee on Private Memberŝ  Bill 
and Resolutions presented to the 
House* on the 7th Maj, 1975.“

MR. SPEAKER: The Question is:

‘That this House do agree with 
the Fifty-sixth Report of the Com­
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 7th May, 1975’.

The motion was adopted.

SHRI K S CHAVDA (Patan): 
Is Government not serious about the 
problem of untouchability?

SHRI S M. BANERJEE (Kanpur) 
May I request that the Untouchabi- 
Jity Ofiences Bill may be passed 
without discussion?

SHRI K S CHAVDA* Yes, it is 
a very good suggestion. It should be 
passed as reported by the Joint 
Committed

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): What happened to my
motion?

MR. SPEAKER: 1 am going to
put your motion now.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): How can you do
that. Sir? It is past 3 O’clock. 
Private Members* Business has start­
ed. Mr. Guha is already on his 
legs.


